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» GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,
MANTRALAYA (C.G.) 492002

Phone No. 077_]:2221346»Fux No. 0771-2510346 B Emailflawdept.cg@gov.in_

e
Raipur, Dated”/08/2024

CHHATTISGARH LOWER AND HIGHER JUDICIAL SERVICE
ALLOWANCES AMENDMENT ORDER, 2024
\o &2 : -

No,/2463/XXI-B/C.G./24. The State Government, in duc compliance with the directions

delivered by Hon’ble Supreme Court of India, New Delhi in W.P. (C) No. 64372015 All India

Judges Association vs. Union of India &Ors dated 4" January, 2024, hereby, makes the
i | following further amendment in this Department order no. 324/PSLaw/89 /XXI-B /C.G./24,
| dated 16.02.2024, namely:-

AMENDMENT

In the said Order.-

In clause 3, Concurrent Charges Allowance, after sub-clause (4), the following -
shall be inserted, namely:- :

“(5) Judicial Officers shall be entitled 10 Concurrent Charges
Allowance with effect from 01.01.2016”

This sanction has been accorded by the Finance Department Dispatch No.
500/Finance/Rules/Four, dated 01.08.2024.

By Order and in the name of the
Governor of Chhattisgarh

\

(Mohan Prasad Gupta)
Additional Secretary
Government of Chhattisgarh
Law and Legislative Affairs Department
Endt.No. 158D 12463/XXI-B/C.G.124 Nava Raipur, dated® .08.2024
Copy forwarded to.-
\,H/Registrar General. High Court of Chhattisgarh, Bilaspur,
) Accountant General. Chhattisgarh, Raipur,
) Deputy Secretary. Chief Secretary Office. Government of Chbhattisgarh, Mantralaya,
Nava Raipur for perusal.
4) Principal Secretary, Department of Health and Family Welfare and Medical
Education for perusal,
5) Secretary, Finance Department, Government of C hhattisgarh, Mantralaya, Nava
Raipur for perusal.

oo




6) Private Secretary 10 Hon’ble Law Minister. Government of Chhattisgarh.
Mantralaya. Nava Raipur for perusal. :

7) Private Secretary to Principal Secretaryl. Law. Government of Chhattisgarh.
Mantralaya, Nava Raipur for perusal.

8) District and Sessions Judge.........ooovvriiiies

9) Principal Judge/ Judge Family Court.......oovviinien

10) Treasury Officer. Chhattisgarh................ ——

11)Under Secretary, Establishment/Accounts Section. Law and Legislative Alffairs
Department,

12) Web-site administrator, Law and Legislative Affairs Department. Government of
Chhattisgarh, for uploading in the Official Website,

13) Deputy Director, Govt. Regional Printing Press. in front of IndravatiBhawan. Nava
Raipur, C.G. for publication in the forthcoming Gazettes (Extra Ordinary).

,,E‘ 2.+ Q¥4

>o (ShahabuddinQureshi)
Additional Secretary
Government of Chhattisgarh
[Law and Legislative Affairs Department.

for information and necessary action.



GOVERNMENT OF CHHATTISGARH
LAW & LEGISLATIVE AFFAIRS DEPARTMENT
MAHANADI BHAWAN, NAVA RAIPUR, ATAL NAGAR,
MANTRALAYA (C.G.) 492002

Phone No. 0771-2221346 Fax No. 0771-2510346 __Email-lawdept.cg@gov.n

Raipur, Dated 2/08/2024

ORDER

No. 1290 /2463/XXI-B/C.G./24. The State Government. with reference to clause 15 of this
Department order no. 324/PSl.aw/89 /XXI-B /C.G./24, dated 16.02.2024, hereby, clarifies
that the Judicial Officers shall also be entitled to transfer grant/disturbance allowances, as
available to the Officers of the Central Government, for travelling to their home town at the
time of their retirement.”

This sanction has been accorded by the Finance Department Dispatch No.

500/Finance/Rules/Four, dated 01.08.2024.

By Order and in the name of the
Governor of Chhattisgarh

(Mohan Prasad Gupta)
Additional Secretary

Government of Chhattisgarh
Law and Legislative Affairs Department

Endt.No. \99 |  /2463/XXI-B/C.G./24 Nava Raipur, dated?.08.2024
Copy forwarded to.-

2)

3)

4)

8)
() )

10) Treasury Officer. Chhattisgarh

Registrar General, High Court ot Chhattisgarh, Bilaspur.

Accountant General, Chhattisgarh, Raipur,

Deputy Secretary, Chief Secretary Office, Government of Chhattisgarh, Mantralaya,
Nava Raipur for perusal,

Principal Secretary, Department of Health and Family Welfare and Medical
Education for perusal,

Sccretary. Finance Department, Government of Chhattisgarh, Mantralaya, Nava
Raipur for perusal,

Private  Secretary 1o Hon’ble Law Minister, Government of Chbhattisgarh,
Mantralaya. Nava Raipur for perusal,

Private Secretary to Principal Secretary, Law, Government of Chhattisgarh,
Mantralaya, Nava Raipur for perusal,

District and Sessions Judge
P

rincipal Judge/ Judge Family Court

...........................

11)Under Secretary. Establishment/Accounts Section, Law and Legislative Affairs

Department,
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12) Web-site administrator, Law and Legislative Affairs Department. Government of Y
Chhattisgarh. for uploading in the Official Website, )

13) Deputy Director, Govt. Regional Printing Press. in front of IndravatiBhawan. Nava
Raipur, C.G. for publication in the forthcoming Gazettes (Extra Ordinary).

for information and necessary action. :
v e

}' (ShahabuddinQureshi)

' Additional Secretary
Government of Chhattisgarh

aw and Legislative Affairs Department.
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